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ReA. NO. 5/2002

70

03.02.2003 Present : The Hon'ble Mr, Justice DN

mb

Chowdhury, Vice-=Chairman.

The Hon'ble Mr. S.K. Hajra

Administrative Member.

Heard Mr, P.K. Tiwari,
learned counsel for the applicant and
also Mr. A.K. Choudhury, learned Addl.
CeGeSete for the respondents.

Mr. Tiwari, learned counsel
stated that in view of the subsequent
de'ielopaént of the matter, he has been
instfructed by the applicant not to
press the application. Accordingly.
the Réview Application is dismissed as-
withdrawal. b

- ~-£_ K U,T M '.
Member vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, j
-I—r

GUWAHATI BENCH

-

Review Application No. .5 of 2002

4

InO.A. NO. 181 OF 2002

IN THE MATTER OF :

An application under Section 22(3)(f) of

the Administrative Tribunal Act, 1985,
| for review of the order dated 06.08.2002

passed in OA No. 181/2002.

-AND-
IN THE MATTER OF :

e

Dr. JK. Goyal,
Chief Commissioner of income Tay,

Resident of Uzan Bazar, Guwahati.

..Applicant
-AND-

1. Union of India,

represented by the Secretary,
Department of Revenue, Ministry of
Finance, Government of India, North
Block, New Delhi.

2. The Chairman, Central Board of
Direct Taxes, Ministry of Finance,
North Block, New Delhi.



‘the order d

3. Kanwar Rajinder Singh,
Director to the Government of india,

Revenue, (Central Board of Direct -
Taxes), North Block, New Delhi.

4. D Chakraborty,
Chief Commissioner of Income Tax-1V,
Kolkata, Aayakar Bhawan,
- P-7, Chowringhee Square,
Kolkata-700 069.
.. Respondents

The humble applicant above named

MOST RESPECTFULLY SHEWETH:

1. = Thatthe applicant is preferring this application seeking review of

|

ted 6™ August, 2002 passed by this Hon'ble Tribunal in OA

i

No. 181 of EOOZ.

2. Thatl vide t;rder dated 18.2.2002 the Applicant was placed

under suspension in aid of power conferred by sub rule (1) of Rule 10 of

the Central bivil SeNices(C-Iassiﬂcation, Control and Appeal) Rules, 1965.

The aforesaid order of suspension was accompanied by the show cause

|
i

memo of the same date indicating that the order of suspension was
directly reiz:ated, to the disposal of an appeal by the applicant in his
capacity 'as?Commissionef, income Tax(Appeals) at Bhubaneswar. The

aforesaid appeal was in regard to block assessment of one Karunakar

Ministry of Finance, department of"‘ |

SR AL



Mohonty, assessed by the then Deputy Commissioner, Income
tax(Investigation) Circle-l, Bhubaneswar.
3. That being aggrieved by the order of suspension dafed
18.2.2002 the applicant preferred OA No.76 of 2002 before this Hon'ble
Tribunal. This Hon'ble Tribunal vide its order dated 8.3.2002 admitted
the original application and issued notice on the prayer for stay of the
impugned order of suspension. The | respondents submitted their
written statément in the aforesaid OA No 76/2002 and after perusal
and on scfutiny of the same the Hon'ble Tribunal vide order dated
10.4.2002 stayed fhe operation of the order of suspension dated
18.2.2002, until further orders. It was however made clear by the
Hon'ble Tribunal that it will be open for the present Respondents to
approach the Tribunal for alteration and /or modification of the interim
order, if th;ey are so adwised. As per the order of the Tribunal the case
was listed for orders on 11.5.2002 for fixing a date of hearing.

Copy of the order of this Hon’ble Trlbunal dated 10.4.2002 passed

in OA No.76/2002 is annexed as ANNEXURE-AH. |
4. That notwithstanding the interim order of this Hon'ble Tribunél
dated 10.4.2002, the applicant ~ was not allowed to discharge his
duties as Chief Commissioner of Income-tax and the interim order of
the Hon'ble Tribunal was not glven effect to by the Respondents.
Being facéd with this situation, the applicant filed a Contempt Petition
No.21 of 2002 before this Hon'ble Tribunal under Section 17 of the
Administrative Tribunal A;;t, 1985 read with Rule 24 of the Central

Administrative Tribunal(Procedure) Rules, 1987.

(4
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5. Thaé this Hon’ble Tribunal on 29.5.2002 issued notice in
Contempt %Detition No.21/2002. However immediately after issuance of
notice in Contempt Petition No. 21/2002  the Respondents passed
order No.72 of 2002 dated 4" June, 2002 transferring Shri D
Chakraborty, from the post of Chiéf Commissioner of Income-Tax-lV,
' Kolkota to the post of Chief Commissioner of Income-tax, Guwahati i.e.
the post held by the Appli'cant. Strangely, in the order No.72 of 2002
dated 4" June, 2002 the post of the Applicant - of Chief Commissioner
of Iﬁcome-tax, Guwahati was' shown as a vacant post. |
6. That the order dated 4™ June, 2002 resulted in the applicant
filing the MP No.79/2002 in CP No. 21/2002 before this Hon’bie
Tribunal. The Applicant -also filed a separate OA No.181/2002 on
6.6.2002 assailing the legality of the order dated 4.6.2002 pursuant to
which  on the post of Applicant at Guwahati Mr D Chakraborty,
Réspondent No. 4 herein, was sought to be transferred/appointed. This |
Hon'ble Tribunal ~ vide its order dated 7.6.2002 admitted the OA
No.181/2002 and stayed the order dated 4.6.2002.
7. That thereafter on 14.6.2002 the respondents filed WP(C)
3947 of 2002 before the Hon'ble Gauhaﬁ High Court assailing the
| legality of the interim order of this Hon'ble Tribunal dated 10.4.2002
passed in OA No.76/2002 wherein this Hon'ble Tribunal had stayed
the operation of the impugned order of suspension dated 18.2.2002.
Thé Hon’ble High Court vide its order dated 21.6.2002 admitted the
writ petition and stayed. the operation of the interim order of this

Hon'ble Tribunal dated 10.4.2002 passei:l in OA No.76/2002.



Copy of the order of the Honble High Court dated 21.6.2002

- passed in WP(c) No. 3947/2002 is annexed as ANNEXURE-A/2.

8. That in view of the interim order of the Hon'ble High Court dated
21.6.2002 this Hon'ble Tribunal vide its order dated 28.6.2002 closed
the Contempt petition No.21/2002 and MP No.79/2002 filed in the
contempt petition. Further the OA No. 181/02 was also dismissed by an

order dated 6.8.02 in view of the stay order granted by the Hon'ble High

" Court.

Copy of the order dated 06.08.2002 passed in OA No. 181/2002 -

is annexed as ANNEXURE-A/3.

8. That after the interim order of the Hon'ble High Court dated
21.6.2002 passed in WP(C) No0.3947 of 2002 the applicant was made to
vacate his official accommodation at Uzahbazar and presently he. is
living inaroom in a Hotel.

10. That the applicant being aggrieved. by the order of the Hon'ble
High Court dated 21.6.2002 passed in WP(C) No0.3947/2002, preferred
a Misc case No. 1043/2002 in WP(C) N0.3947/2002 for
vacation/modification of the interim order of stay dated 21.6.2002.

11  That the Honble High Court  vide order dated  27.8.2002
disposegl of the Misc. Case No. 1043/2002 and vacated its interim
order dated 21.6.2002 pursuant to which the interim order of this
Hon’ble Tribunal dated 10.4.2002 passed in OA No.76/2002 was
stayed.

Copy of the order of Hon'ble Gauhati High Court dated 27.8.2002

isannexed as ANNEXURE-A/4.



12. That as a result of the order of the Hon'ble Gauhati High Court
dated 27.8.2002 the earlier interim order passed by this Hon'ble
Tribunal on 10.4.2002 has become effective and operative and
consequently the impugned order of suspension of the applicant is no
longer operative.

13. That the order of Hon’ble Gauhati High Court dated 27.8.2002

has resulted in total change of circumstances  due to which this

Hon'ble Tribunal dismissed the OA No0.181/2002 vide its order dated

06.08.2002. In view of the changed situation, the reasons which
impelled the Hon'ble Tribunal to dismiss thé OA No. 181/2002 are no
longer in existence.  Therefore, it has become n.ecessary, to prefer
the application for review of the order dated 6.8.2002 passed in OA
No.181/2002. |
14. That the present application for review under Section 22(3)(f) of
the Administrative Tribu/nal Act, 1985 is being 'preferred on the following
amongst other — | |
GROUND §:

L Because the sole basis for dismissal of the OA No. 181/2002
was the stay" order of the Hon’ble Gauhati High Court dated
21.6.2002. The  aforesaid order of Stay dated 21.6.2002 having
been vacated vide ‘order dated 27.8.2002, the order of this
Hon’ble Tribunal dated 6.8.2002 dismissing the OA No.181/2002
needs reconsideration/review. and the interim order  passed by
this Hon’ble Tribunal on 7.6.2002 -in the aforesaid OA s

required to be revived for the ends of justice.



Because when on 6™ August, 2002 the OA No0.181/2002 came
on board for consideration of the Hon'ble Tribunal the order of
the Hon'ble High Court dated 27.8.2002° was not in existence

and as such the applicant was not in é position to produce the
same. Therefore,' there are good and sufficient reasons
necessitating the review of the order of Hon'ble Tribunai dated
06-08-2002, inasmuch as, hadA the order dated 27.8.2002 been
passed prior to 6" August, 2002 the Hon’ble Tribunal would
never have dismissed the OA No.181/2002 because the ground
for the same as mentioned in the order qf the Hon’ble Tr'ibunalv
dated 6™ August, 2002, would not have been there.

Because there are good and sufficient reasons for review of
the order of the Hon’ble Tribunal dated 6" August, 2002 passed
in OA No.181/_2002 , the Hon'b!ei Tribunal therefore, may be
pleased to restore the OA No0.181/2002 and revive its | interim
order dated 7.6.2002 passed in the aforesaid OA. It is submitted
that in the event, the OA No.181/2002 is not restored and  the
ihterim order passed in the aforesaid OA dated 7.6.2002 is not
revived, there would be a grave miscarriage of justice and the
official respondents would continue to act contrary to the
orders of this Hon’ble Tribunal.

Because fhe review of the order of the Hon’ble Tribunal dated
8" August, 2002 is also essential because the respondents
cannot be permitted to epjoy the benefit of their illegal action.

Contrary to the orders of this Hon'ble Tribunal and the Hon’ble



Gauhati.High Court the private respondents is holding the post

of applicant at Guwahati. To prevent the miscarriage of justice

and for securing the ends of justice the OA No.181/2002 is
required to be restored and the interim order passed the(ein

needs to be revived.
PRAYER

in fhé premises aforesaid it is most respectfully prayed
that this anb’le TriAbunaI may be pleased to-

() Review its order dated 6" August, 2002 passed
in OA No0.181/2002 and be further pleased to vacate the
same restoring the OA No0.181/2002 and reviving the

interirh order dated 7.6.2002 passed therein,

(i) ‘Pass such other order or orders as may be deem
fit and proper in the facts and  circumstances of the

case, -

And for this act of kindness the applicant as in duty bound
shall ever pray. ’
.. Affidavit...



"AFFIDAVIT

i, JK Goyal, son of Son of ShriM L Goyal, aged about 57  years,
resident of Fancybazar, District Kamrup, do hereby solemnly affirm and
declare as follows: |

1. That | am the applicant in the instant application. | | am conversant
with the facts and circumstances of the case énd as such, | am competent
to swear this affidavit. |
2. That the statements made in this affidavit and in the accompanying
application in paragraphs 4, 12,13 14 are
true to my knowledge, those made paragr‘aphs ‘M,?,g\ 5B AL being
matters of records are true to my information derived therefrom. The
annexures are true éopiés of their originals and the grounds urged are
as per legal advice.

And | sign this affidavit on this the 4th day of September, 2002 at

- Guwahati. Doms
DEPONENT
Identified by me
Dad -
Advocate

Solemnly affirmed and declared by the
“deponent, who is being identified by St i
’ Dagz, Advocate on this the th day of
September, 2002.
/{/{wbk@h Mo
SRy zedo o) GUWAHATIL
OHhfo3/o2—
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; { Date | _ORDER OF THE TRIBUNAL

I ‘ml) in n'\y‘ ICU Y ("'m? -3 02 ! Pasa over fo#r the 2 i -..

day.

l R, for e 80/ dinnghiec 843420 e

| Bt , H +2002 for admission.

] s .x_»rttéx.sr.p"ll',.g" ! '

. 0.A.76/2002
10.4.2002 Heard Mr.B.K.Sharma, learned

st .counsel tdr the applicant and also

¢ Mr.A,K.Chaudhury, learned Ad41.C.G.8.C.
appearing on behalf of the roapondenﬁs on
the interim matter.

By ordeér dated 18.2.2002 thé
appiicant was placed under suspension in
aid of power confeired by sub-rule 'i of
Rule 10 of the central Civil Services
{Classification, Control and Appeal) Rules.
}965. The sald communication was preceeded
by ghow cause memo dated 18.2,.2002

‘ ' indicating that the suspension order vas

diregtly ralated to the Aisposal of an

s appeal” by the applicant relating to block

assessment of one Shri Xaruna Kar Mohanty .

earlier asgessed by the then ocIT (Inv)
Circle-1, Bhubaneswar.

It was alleged that the applicant
paased the appellate order in unseemly
hurry, without properly appreciati%g the
evidences contained in selzed papers and
without affording'any opportuﬁlty to the RO
to be heard as préscribed under the Act..On
the own showing of the respondents the
applicant alleged that the suspension order
ia ditectly’attributable.to jts exercise of
quasi judicial power conferred by 1its
. statute. It is also stated that against’the
kﬂ‘/"/ ) very order passed by the qp§11cant, hoth

- ' the revenue as wéal ags the assessee had . )

- . preferxed Appeals vefore 'the Income Tax

appellate Tribunal nndér gection 253 of the

Income Tax Act. T have also perused the
reasons assigned in the chow Cause
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Contd. R !' -

asking explanation from the official as

guilty of -ungeemly hurry without éroperly
appreciating the evidence and without nffording
the A0 to be heard. It at, best only shows that

,the officer passed a. wrong order. and er

nppreciation ot facts and the law. Tt

to &
grounds for holding" the appellate . authorit

red in

may be

noted that the alleged ground of Amputation

pertains to exercise of quasi judiecial
conferred on the Appellate Authofity
section 251 of the Income Tax Act. There

obvious distinction between judicial -

authority attempt to find out the

"fresult according to legal pr1nc1p1es and

power
undex
is an

il

quasi

udicial function ' qua administrative function.
administrative decision is made according to

administration policy. In the former act,

right

norms.

The expression quasi judicial is a eobriquet or

‘a  label for the exercise of pow

administration. Such power is. to be exerc

er . to

Ised in

legal and judicial way =~ where he ‘has the

jurisdiction to err. These "are only tentative

view expressed while examining the
prayer.

Instead of passing' any interim

interim’

order,

though I would have preferred for disposal of

the OA on merit, but that is not imme

diately

possible since the other memher consgisting of

this Bench is not inclined to take
matter. The hearing of the application is
to take some more time, therefo;e the
application is taken up. )

The alleged imputation are ha

-assessment records which are presently

“before the Income Tax Appellate Tribunal

up the
1ikely

interim

sed on

pending

+ There

is thus no scope for the applicant to deflect on

on which the alleged misconduct is based.

"1nterp01ate the evidence and all the’ materlals

Contd.

e e
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Contd.
" considering all aspects of the mattexr,

the factors like the balance of convenience,

interest, T,

ding

jrreperable loss and the public
therefore, pass the interim order suspen

the operation of the order No.

F.No.C-14011/5/2002—v&L dated 18.
1t will, however, always be

2,2002 until

further orders.

open to the respondents ..to come for
jon and or modification of the interim

;Flterat

order, if they are so advised.

List the .case for order on 11.6.2002

for fixing a date of nhearing.

© 8d/ VICE CHAIRMAN
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"IN THE GAUHATI HIGH COURT

(HIGH OOURT OFASSAM N AGLAND tMEGHALAYAIMANIPUR 3 TRIPU At
MIZOKRAM AND ARUNACHAL PRADESH )

W,P,C, NO 7/200
1. The Union of India, represented by the secretary ,

Deptt. of Revenue Ministry of Finance,Govt., of lndia

"2, The Chairman Cen*ral Board of Direct Taxes. Ministry

of Finance North Block ,New Delhi.

"3, The ﬁiréc\or General of Xncome Tax,( Vigilance)
Centrel Boapd of Direct Taxes ,1 Deen Dayal Upadhyay
Marg,New Delhi,

4, The Under Secretary to the Govt. of India,
Miniastry of Finance Deptt. of R<venue ,Cent-ral Board
of Direct Tazes North Block New Delhi. .
. sPetitioners.
S ‘ ~‘--Vs~
shri J.K, Goyal, Chief commissioner of Income Tax, ( Undez

suspension) a resident of Yzan Bazar,Ghy.
. «Respondent

\_‘\" _ | . IPRESLNTt s
a , ' " THE HON'BLE THE cnxar JUSTICE
fHE HON'BLE MR. JUSTICE JeNe SARNA

Contd,. -2/—

. ANNEXURE - A

C -
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For the Petitioner $<Mr,G,p,
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Bhowmik,
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Datet-Zl «6,20072 .

ORDE R
Hearg Mr.G. K, Goshe learneqg counsel for the
petitionera. ,
Mmit. M ‘
Mr, BiK, Sharmg learned Ccounsel putg in appearance
On behalf of ¢he respondent, "
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| -157 . ANNEXURE—A[3
"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL '
"GUWAHATI BENCH ' ‘ {%

Original Application No.181 of 2002
‘Date of decision: This-the 6th day of August 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

- Dr J.K. Goyal,
Chief Commissioner of Income Tax,
* Resident of Uzan Bazar, Guwahati. «.....Applicant

By AdvocateSiMr’B,K.“Sharma, Mr S. Sarma and
Ms U. Das.

» - versus -

1. The Union. of India, represented by the
Secretary, ,
Department of Revenus, -
Ministry of Finance,.
‘Government of Indla,
New Delhi. :

2. The Chairman,
Central Board of Direct Taxes, -
o Ministry of" Flnance,
o - . ‘'=++ New Delhi.

i , 3. Kanwar Rajlnder Slngh, %
©"  'Director to the Government of Indla,ﬂ &2 — i A
Ministry of Finance, Department of Revend é_ﬁé/’
' (Central Board of D1rect Taxes), 0y Yo

+. New Delhi. '

4. D. Chakravarti, .
Chief Commissioner of Income-tax-IV,
Kolkata, :
Aaykar Bhawan, Kolkata. ’ .++++.Respondents

By Advocate, Mr A.K. Chaudhuri, Addl. C.G.S.C.

l}

O R DE R (ORAL) .

CHOWDHURY. J. (V.C.)

By thls appllcatlon the 'applicént ‘assailed the
order of transfer dated 4.6.2002 postlng the respondent
No.4, Chief Comm1531oner of Income Tax, Kolkata as Chief

Commissxoner”of Income Tax, Guwahati.

s

]}
N
£



‘ 55§i9§ . ' : suspension.........

‘2. The applicant assailed the order dated 4.6.2002 on
the - score that in the 551d post wh1ch was shown as a
vacant post, in fact, the applicant was worklng as : Chief
Commissiloner of Income Tax. The appllcant who was holding
the post of Chief Comm1381oner of Income Tax, was -placed

under suspen81on onV18.2.2002, which was assailed in

. 0.A.No.76 of 2002. The Tribunal by interim order dated

10.4.20002 stayed the operation of the order of suspens1on

dated B 2.2002. In view of the interim order the
suspen31on order became 1noperat1ve and the appllcant was
holdlng the post of Ch1ef Comm1581oner of Income Tax (ccIT
for shorf) The impugned. order of posting the respondent
,No.4_as CCIT,'Guwahati; i.e. the post which the appllcant

was holding is, therefore, unsustalnable 1nslaw.

3. The .respondents submitted their wrltten statement‘

and dlsputlng the claim of the appllcant. The
ts stated that the interim order of the Trlbunal

4 2002 passed in 0.A.No. 76 of 2002 was stayed by

Court in Writ Petition No.3947/2002. .Slnce the
‘,'{10A of the 1nter1m order of the Trlbunal Wwas stayed
he ngh Court, the respondents had to post someone to
" run the adm1n1strat10n. Accordlngly respondent No. 4 was to
be allowed to functlon as CCIT.

4. I%have heard Mr S. Sarma, learned counsel for the

applicant]and Mr A.K. Chaudhuri, learned Addl C.G.S.C. at

length. Strenuously oppos1ng the clalm of the respondents,

Mr S. Sarma ‘Stated and contended that when the transfer“

order was 1ssued on 4. 6 2002 show1ng the post of CCIT,

;v/ Guwahat1 as ‘& vacant post, on that day the appllcant ‘was

\

functlonlng with full v1gour, S0 much so the order of
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suspension dated 18.2.2002 was kept in abeyénce on the

strength of tﬁe order of the Tribunal and which was at a

‘f‘. | later.point of time.staYed by the High Court vide Judgment

. aated 21.6.2002.

5. Mr A; K. Chaudhuri, learned Addl. C.G.S.C..,

opposing the:applicatibn submitted that a general transfer

order was issued on 4.6. 2002 for admlnlstratlve exigency.

By virtue of the order the ngh Court the order of

suspension becanme operative. Therefore, there should be
someone to man the administration ~and accordingly the
respondent No.4 was required to be. posted on transfer as
CCIT, quahati.

6;‘ Oon consideration of all the aspects ofithe matter I
do not think it will be appfopriate for the Tribunal to.
1ntervene in the order of transter of the respondent No.4

as CCIT,.Guwahat1{ In my oplnlon it cannot be said that

the-transfer and posting of respondent No.4 is illegal

requiring interferende from the Tribunal.

7. The appllcatlon is )accordingly dismissed. The
P06 .00

order dated 10 4,2002 stands vacated.
l(‘/‘v
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1: the requisite number of
"stamps and follos,
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' | '  IN THE GAUHATI HIGH COURT

(THE HIGH COURT OF ASSAM NAGALAND MEGHALAYA MANIPUR TRIPURA
‘ MIQORAM & ARUNACHAL PRADESH)

tollos.

MISC.CASE NO. 1043/2002

( IN W.P,{(C) NO. 3947/2002)

. JK Goyal,, ‘ | l
- "'Chief Commissioner of Income-Tax (U/s) |
Resident of Uzanbazar.Kam;up.Assam.

e Appl iCant/

Respondent,
V= '
1. The UHion of India,
Represented by the Secretary, .
Department of Revenue, Ministry of : ' i

Financé, North Block,New Delhi,

2. The Chairman,Central Board of

Direct Taxes,Ministry of Finance, North
Block,New Delhi,

reve L o '3« The Director General of Income-=Tax
(Vigilance) Central Board of Direct Taxes, 1,
Deem Dayal Upadhyay Marg,New Delhi,

Hh gy

1 : :

4. The Under Secretary t@ the ' '

* Government of India,Ministry of Finance, »
Department 'of Revenue,Central Board of f

‘ Direct Taxes,North Block,New Delhi,

N .

S . ~ «++Respondents/ ]
‘ - . Petitioners, - F
o | |

o T , . . L 4

e eyt Ty e




KV MN\WK ; i& Vv INANNAZAS @ Eﬁ”imw
T ! " ;. M )| g A

Dste of application for

Y ST

|

'l'
g u -
" el e
P‘ﬁ' iy 2 y
&y
¢
o"-p.. rrarsa 3P 1 ¥ YR
RS PALT A

wmmﬁmvﬁkﬁmﬁ}
A R altw
Date of delivery of the

Data on which the copy

Date of making over.the

the copy. tg:‘:gg:fs‘:";u':sz";‘; requisite stamps and was roady for delivery, copy to the applicant,
"' stamps and folios, follos,
e — e t— —;—— 2 N
PRESENT,
THE HON'3LE THE CHIEF JUSTICE MR P.P.NAOLEKAR
THE HON'BLE MR JUSTICE B.B.DEB.,
FOR THE PETITIONER 3 Mr,B.K.8harma,
Mr, U,Bhuyan,
Mr,P.KTiwari,Mr, $.K. Das, Advs,
<. FOR THE RESPONDENTS 3 nr.c.p.Bhowmick,Adv.
27,08, 2002 ORDER
Order passed by this Court on 21,06,2002
g staying operation of the order passed by the Central-

Administrative Tribunal, Guwahati Bench dated 10.4,2002
in O,A,No, 76 of 2002 stands vacated,

Misc,.Case stands disposed of,

Sd/-B.B.DEB Sd/-P..P.NAOL EKAR
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In the matter of - S§

Review Application No. 5/2002 in OA
No.181/2002.

Dr. J.K. Goyal

- Vs -

Union of India & Ors.

....... Respondents.

In the matter of -

Reply to the Review Application on behalf of
 the Respondents No. 1, 2, 3 and 4.

The Respondents most respectfully beg to

state: -

1. The power of review conferred on the
Hon'ble Tribunal is in conformity with Section 118
read with Order 47 Rule 1, 2 and 5 and explanation
thereto of the CPC. Review can be made if there is
an error apparent on the face of the record or any
matter which existed at the time of the order for
to be reviewed. The present case is not covered by
these provisions inasmuch as the OA No.181/2002
was dismissed on 06-08-2002 while order on the
basis on which review is sought is dated
27-08-2002. In view of this position no review
lies before the Hon’ble Tribunal and it is prayed

that Review Application may be dismissed.
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2, That with regard to the Statement made
in Paragraph 1 of the Application, the Respondents
beg to state that the Applicant has sought for
review of the order dated 06-08-2002 in OA
No.181/2002, by which order the Hon'ble Tribunal
was pleased to dismiss the OA No.181/2002 and
vacated its order dated 07-06-2002, bddd—tht
returnmable—date. The Hon’ble Tribunal had passed
this order in the changed circumstances of the
case and pursuant to the interim order of the
Hon’ble Gauhati High Court dated 21-06-2002 in
WP(C) No.3947/2002. Therefore, thefe is no scope

for a judicial review as prayed for.

3. That the Respondents have no comment to
the statement made in Paragraphs 2 and 3 of the

Review Application.

4. That with regard to the Statement made
in Paragraph 4 of the Application, the Respondents
beg to state that the filing of the Writ Petition
was a legal 'and valid option open to the
Department. The Writ Petition was admitted by the
Hon’ble Gauhati High Court and the operation of
. the order of the Hon’ble Tribunal dated 10-04-2002
in OA No.76/2002 was stayed vide interim order
dated 21-06-2002 in WP(C) No.3947/2002. As a
result, the order of suspension automatically
became operative w-e-f 18-02-2002. The submission
of the Applicant is an incorrect assertion on his
part to create an impression, as if, the order of

the Hon’ble Tribunal was flouted by the
Respondents.

5. That with regard to- the Statement made
in Paragraph 5 of the Application, the Respondents
beg to state that since the Applicant who was
placed under suspension vide order dated
18-02-2002 continued to be under suspension in
view of the WP(C) No.3947/2002 being admitted and
stay granted by the Hon’ble Gauhati High Court on
21-06-2002, the Hon’ble Tribunal was pleased to
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drop the CP No.21/2002 in OA No.76/2002 and also
to reject the MP No.79/2002 in CP No.21/2002. Here
the Respondents beg to submit that the Government
was fully empowered to post any other officer to
hold the post of CCIT, Guwahati which fell vacant
with the suspension of the Applicant.

6. That with regard to the Statement made
in Paragraph 6 of the Application, the Respondents
beg to state that the Hon’ble Tribunal by its
order dated 28-06-2002 was pleased to reject the
MP No.79/2002 and also dropped the CP No.21/2002
by a separate order of even date in view of the
Hon'ble Gauhati High Court’s order dated
21~06-2002 in WP(C) No.3947/2002, which in its
effect and force -automatically restored the
order of suspension w-e-f 18-02-2002 and it
cannot be deemed to have restored after a period
of interregnum between 10-04-2002 and 21-06-2002
since the very order dated 10-04-2002 in OA
No.76/2002 passed by the Hon’ble Tribunal was
stayed by the Hon’ble Gauhati High Court.

In fine, the very situation at the time
of passing the orders dated 04-06-2002 in CP
No.21/2002 and MP No.79/2002 in CP No.21/2002 as
well as order dated 07-06-2002 in OA No.181/2002
was altogether different from the situation that
prevailed subsequently when the Hon’ble Tribunal
was pleased to drop the CP No.21/2002, reject the
MP No.79/2002 in CP No.21/2002 and dismiss the OA
No.181/2002 on 06.08.2002 and vacated the interim
stay order dated 07-06-2002 in OA No.181/2002.

There is no point in dragging the
matters again since the situation cannot be

reversible.
7. That the Respondents have no comment to

the statement made in Paragraph 7 of the Review

Application.
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8. That the Respondents have no comment to
the statement made in Paragraph 8 of the Review
Application except that the interim order of the
Hon’ble Gauhati High Court dated 21-06-2002 had
restored the order of suspension of the Applicant
w-e-f 18-02-2002.

9. That with regard to statement made in
Paragraph 9 of the Application the Respondents beg
to vehemently object to the statement of the
Applicant that he was made to vacate his officia.ft,
accommodation at Uzanbazar, Guwahati and state
that such statement has been made by the Applicant
only to mislead the Court and to draw sympathy as
if some vindictive actions were taken against him.
To place the matter in the correct perception, it
is clarified that the Applicant after Jjoining as
CCIT, Guwahati was staying in a transit camp for
touring officers housed in the hired office
building of Red Cross Bhawan, Uzanbazar, Guwahati.
The transit camp had one bedroom with attached
bathroom and kitchen facilit/.y and was neither a
Guest House nor an official accommodation suitable
to the status of Chief Commissioner of Income Tax.
Since this was not an official allotment to Shri
Goyal, CCIT, he was all along drawing House Rent

Allowance.

It is during the tenure of the Applicant
and prior to his suspension on 18-02-2002, that
the process of dehiring of the said Red Cross
Bhawan was set in progress and the Land & Building
Committee also recommended on 20-09-2001 and
18-01-2002 the dehiring of the said building.
Therefore, the dehiring of the said building was
very much an ongoing process during the tenure of
the Applicant and he cannot implead ignorance of
it. Now that the Applicant is staying in a hotel
is a matter of his personal choice. In this
connection, it may be mentioned here that by this
Office letter No.E-119/Hired Bldg. (NER)/CCIT/GHY/
2000-01/3491, dated 27-06-2002, served on
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02-07-2002, the Applicant was informed that the
dehiring of the Red Cross Bhawan wunder the
Indian Red Cross Society, Guwahati District

Branch was going to be made w-e-f 31-07-2002.

The Applicant was fully aware that no
new Guest House of the Department was in existence
in Guwahati as on 02-07-2002. The Applicant made a
request vide his letter dated 02-07-2002, that he
might be provided with a suitable accommodation at

the new Guest House with residential telephone.

The Applicant was again informed by this
Office letter No. E-119/Hired Bldg. (NER)/CCIT/GHY/
2000-01/5082, dated 03/04-07-2002, served on
04-07-2002, about the non-existence of Guest House
at Guwahati or a Type-VI Quarter suitable to his
status, but that a Type-V Quarter could be
allotted to him for his residence. The Applicant
did not respond to this letter and, therefore, he
was again informed by this Office letter
No.E-119/Hired Bldg. (NER)/CCIT/GHY/2000~-01/5082,
dated 25-07-2002, that since the dehiring was to
be made by the forenoon of 31-07-2002, it became
essential to shift the furniture, fixtures, AC,
kitchen implements, telephone, etc. to a vacant
Type-V Quarter in the Income-tax Residential
Complex at’ Beltola, so that no inconvenience was

caused to him.

It is further clarified that while all
the Departmental offices housed in the First and
Second Floors of the Red Cross Bhawan, Uzanbazar,
Guwahati-1 were shifted to the Saikia Commercial
Complex by 25-0242002, the Transit Camp housed in
the Third Floor was vacated only on 30-07-2002.
Thus, it cannot be said that the Applicant was

forced to stay in a hotel.

To support the contentions, documents as
per list of enclosures attached may
kindly be referred to.

Page 5 of 9



z >

10. That with regard to statement made in
Paragraph 10 of the Application the Respondents
beg to state that the Applicant in Misc. Case
No.1043/2002 in WP(C) No.3947/2002 had prayed
before the Hon’ble Gauhati High Court for
vacation/modification of the interim order dated
21-06-2002 passed in WP(C) No.3947/2002 AND ALSO
TO PERMIT the Applicant to hold the post of CCIT,
GUWAHATI. The Hon’ble High Court, while passing
its order dated 27-08-2002 disposing the Case
No.1043/2002, vacated its own interim order dated
21-06-2002 in WP(C) No.3947/2002 BUT did not
permit the Applicant to hold the post of CCIT,
Guwahati. This is precisely so because the post of
CCIT, Guwahati was 1lying vacant consequent upon
the suspension of the Applicant and that Shri D.
Chakrabarti had been posted as the CCIT, Guwahati
and he had already joined to this pgsf: w-e-f
12-08-2002 after the vacation of the order of stay
granted by the Hon’ble Tribunal in OA No.181/2002
by its order dated 07-06-2002. Since the question
of the Applicant’s joining as the CCIT, Guwahati
was already raised before the Hon’ble Gauhati High
Court, the same question should not be raised

again before the Hon’ble Tribunal.

11. The Respondents have no comment to the
statements made in Paragraph 11 and 12 of the

Review Application .

12. That with regard to statement made in
Paragraph 13 of the Applicai:ion the Respondents
beg to state that the Hon’ble Gauhati High Court’s
order dated 27-08-2002 passed in Misc. Case
No.1043/2002 has, no doubt, changed the situation,
but clearly, it has not reversed the situation
since the prayer of the Applicant to permit him to
join as CCIT, Guwahati has not been conceded to by
the Hon’ble High Court. Therefore, the question of
restoration of the position as indicated in OA
No.181/2002 does not arise.
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13. That with regard to statement made in

Paragraph 14 of the Application the Respondents
beg to state that:-

(I) In OA No.181/2002, the Applicant
assailed the legality and validity of the order of
posting dated 04-06-2002 of Shri D. Chakrabarti as
CCIT, Guwahati and prayed for his posting instead.
The OA was dismissed and the interim stay was
vacated vide the Hon’ble Tribunal’s order dated
06-08-2002.

In the Misc. Case No.1043/2002 filed by
the Applicant before the Hon’ble Gauhati Court, he
prayed to be permitted to join as the CCIT,
Guwahati. Though the Hon’ble High Court was
pleased to vacate its earlier order dated
21-06-2002 staying the Hon'f:le Tribunal’s interim
order dated 10-04-2002 in OA No.76/2002, it did
not permit the Applicant to join as CCIT,
Guwahati, as prayed for. Since the matter was
already adjudicated before the Hon’ble High Court,
the same issue, ie. Posting of the Applicant as

CCIT, Guwahati cannot be raised before the Hon’ble

Tribunal. On this ground the RA No.5/2002 in. OA

No.181/2002 is liable to be dismissed.

(II) The power of review conferred on the
Hon’ble Tribunal is in conformity with Section 114
read with Order 47 and explanations thereto of the
CPC. The review can be made only on fulfillment of
certain prescribed conditions precisely in a case
where no appeal have been preferred or allowed or
if there is an error apparent from record or any
matter which was in existence at the time of
passing the order which is proposed to be
reviewed. The Hon’'ble Gauhati High Court by its
order dated 21-06-2002 in WP(C) No.3947/2002
stayed the impugned interim order of the Hon’ble
Tribunal dated 10-04-2002 in OA No.76/2002 which
made the order of suspension of the Applicant
effective from 18-02-2002 till in a different case
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viz. Misc. Case No.1043/2002 in WP (C)
No.3947/2002, filed by the Applicant, was disposed
by another order of the Hon’ble High Court dated
27-08-2002 which vacated the order dated
21-06-2002 in WP(C) No.3947/2002. The Hon’ble High
Court had passed its earlier order dated
21-06-2002 after hearing the opposite
party/Respondent under a Caveat.

Moreover, the Applidant in Misc. Case
No.1043/2002 had not only prayed for vacation/
modification of the interim order dated 21-06-2002
passed in WP(C) No.3947/2002, but also prayed for
permitting him to hold the post of CCIT, Guwahati.
The Hon’ble High. Court, though, was pleased to
vacate its own interim order dated 21-06-2002 in
WP(C) No. 3947/2002, it did not pass any order
permitting the Applicant to hold the post of CCIT,
Guwahati under the changed circumstances of the

case.

Thus, the Applicant is not justified to
approach the Hon’ble Tribunal on the same cause of
his posting as CCIT, Guwahati which was already
considered but not conceded to by the Hon’ble High

Court. On this count the Review Application fails.

(IT1I) & (IV)For the reasons given in Para 14(II)
above, the reasons adduced by the Applicant in Sub
Paras (III) & (IV) are not maintainable in Law and
do not deserve to be considered or admitted and
for the same reason the prayers made by the

Applicant deserve to be rejected.

Verification ...
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VERIFICATTION

I, Dhrubajyoti Chakrabarti, working as
Chief Commissioner of Income-tax, Guwahati, do

hereby solemnly affirm and state as follows:-

1. That, I am competent to file this
Verification on behalf of the Respondents as
authorised and I swear the same. I am also fully
acquainted with the facts and circumstances of the

case.

2. That, the statements made in this
Verification and in Paragraphs ‘3, 7y

of the accompanying Written Statement of Defence
are true to my knowledge, those made in Paragraphs
4«2} 4~&, 7, /0¥ /2, are being matter of records

of the case, are true to my information derived

therefrom which I believe to be true and the rest
are my humble submissions before this Hon’ble
Tribunal.

I sign this Verification on this Seventh
day of October, 2002 at Guwahati.

wa ap{ }’M Sadols”
EPONENT
T AT A F
TagiE

Chief Commissicner of Income-Tax
Guwebatf
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LIST OF ENCLOSURES TO PARA 9 OF THE WRITTEN STATEMENT OF DEFENCE

~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~

——

Sl. No. Subject Annexure No.
1 Incumbency Chart of CCIT, Guwahati Annexure A
2 Photocopy of Office Notes dated Annexure B
25-02-2002, Pages 20 to 23

3 This Office Letter No. E-119/Hired Annexure C
Bldg./CCIT/GHY/2000~01/5082, dated
25-07-2002

4 This Office Letter No. E-119/Hired Annexure D
Bldg./CCIT/GHY/2000-01/3845, dated
03/04-07-2002

5 Shri J.K. Goyal’s letter dated Annexure E
02-07-2002

6 This Office Letter No. E-119/Hired Annexure F

Bldg./CCIT/GHY/2000-01/3491, dated
27-06-2002
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ANNEXURE - ]\

INCUMBENCY CHART OF THE

CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI

Name of the

- 1.."Chief Commissioner

" Period

Remalrs

| Shri A. Mukhopadhyay

1. 25-02-2000 to 16-04-2000 Additional charge
2: ). - -Shri M.S. Thanvi -17-04-2000 to 20-11-2000
C3 Shri Subrata Das 21-11-2000 to 04-05-2001
Y4 | Shri Amitava Gupta 04-05-2001 to 31-05-2001 Additional charge
S Shri V. Tochhawng 01-06-2001 to 31-10-2001
6 Shri E.J. Mawlong 31-10-2001 to 08-01-2002
7 Shri J.K. Goyal 09-01-2002 to 20-02-2002 ' .
. 8 ___ShriE.J. Mawlong 20-02-2002 to 28-02-2002 Additional charge
- 9. | ShriD. Chakravarti 01-03-2002 onwards Additional charge
10 Shri D. Chakravarti 04-06-2002 onwards Regular  charge  vide
' Board’s order No.72/2002,
dtd 04-04-2002, suspended
vide  Hon'’ble - CAT’s
interim order  dtd
07-06-2002 in 0OA No.
' 18172002, till returnable
: date. A
11 | Shri P. N. Pathak 19.07.2002 (A/N.) " | Assumed Additional
B charge.

12 .. | Shri D. Chakrabarti

12.08.2002 (F/N,)

Regular charge.

0
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| ; ~.r.,~-§Land & Bu11d1ng Commlttee s minutes dated 20-09-2001 and 18 01-2002 may kmdlyr.
ol v obeseenat 8121 & 33, &33. o ' B &
. Land ‘& Building: Committee in’ the aforesard meetmg suggested to shtﬁ Olo the

Range-l Guwahau , housed at 1st and 2nd floors of Red Cross Bhavan to the 1st Floor

- 1 vl of the extension part of the Saikia commercial Complex. It was also suggested that the

R EI Ist & 2nd ﬂoors'of the Red Cross Bhavan may be utilised to accommodate officer’s

Wil "-I‘ransit, Camp'and M.S.T.U hostel respectively (presently housed at Type-V quarter in

o

N E FRTAR I B the Income-tax residential Complex, Beltola).

As per the suggestron of ‘the Land & Building Commrttee the Commrssroner of

Income-tax Guwabhati-I, Guwahat1 forwarded aproposal (placed at I, 26 )suggestmg

' to hlre the ﬁrst floor. of the extended portion of the Saikia Commercral Complex to
| accommodate Ofﬁce of the Range-1, Guwahati. Accordingly, admrmstratrve approval
was accorded on 4-1-2002 (placed at Sl. 28) and CIT, Guwahatl 1, Guwahan in
o pursuance of thrs approval hired the first floor of the Saikia Commercral Complex w.e.f |
) 15- 1-2002( lease agreement placed at Sl__) and O/o the Range-1, Guwahatr was shlfted
: accordmgly and started functioning,

Followmg shrﬁmg of Olo the Range-l Guwahatr lst and 2nd ﬂoor of the Red

PP L

Cross Bhawan, Uzan Bazar, Guwahati -are lying vacant presently and only at the top

, RS N o floorr e 3rd floor the present Guest House 1s housed.

To accommodate Officer’s Transrt Camp and MSTU Hostel in the ﬁrst and 2nd
B ﬂoor of the Red Cross Bhawan as per suggestion of the Land and Bulldmg Committee

‘ N meetmg held on 18-01-2002, it may perhaps be difficult to accommodate the same for-
. the followmg reason:

1) The internal desrgn in the Red Cross Bhawan is more appropnate to
- accornmodate Office accommodation rather than Transit Camp and Hostel This is due
to the fact that exceptmg one big hall in the first floor no other room in both the floors
Ahave attached bathroom. Also, the number of bathrooms and urmals will not be
o sufﬁcrent to cater the need of Hostel or Transit-Camp. Moreover qurte a good portion
of the carpet area( 618.20 sq mt) cannot be utilised for the purpose of Hostel and
Transit Camp due to design of the building, _
R | 11) After the centralisation of all the offices stationed at Guwahati in the Saikia
‘,Commerc'ial Complex only two building will .be left out viz<Red c}‘o‘sé Bhawan: and
. " Aayakar BhaWan, both at Uzan Bazar, Guwahati. According- to Land and Building
.committee’s" suggestion O/o the Range-2, ‘Guwahati presently housed at Aayakar -
: g Bhawan Uzan Bazar, Guwahati will also be shifted to the Saikia Commercial Complex
‘ “ To accommodate the Olo the Range-z Guwahati necessdry arrangements have already
been made in the 5th floor of the exrstmg portion of the Saikia Commercral Complex

After the shlﬁmg of Olo the Range-2, Guwahan Aayakar Bhawan will be utilised to

- store old records of dlfferent Ranges of Guwahati and also the centrallsed Form store.
- : Cantd




:e mSarkra Commercral Complex where a

ll the oﬁ'rces statroned at Guwahatr are .
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‘:Apart from above the Red Cross Bhawan does not. have any facrlrty for car '

'g’h a'l{hrs’ may necessanly caise drﬁ'rcultres m certarn trmes partlcularly durmg the
Y),srt oﬁhrgh ofﬁclals'and drgmtanes SRS L w

' 1v) ‘The rent revrsron of Red Cross Bhawan is. due w. ef 1- 11-95 The IndranRed

Cross»Soc;ety Guwahatr Branch, Guwahat1 is also pressmg hard for 1mmed1ate ﬁ...;.

iey}stopsoﬂthe rentnRecently,z the Board vide letter dated 7-12-2001 (placed at $l 25) .':Z ?

DAY

.9
Nt '
lowed to revrse the rent as per clause 3 of the Standard Lease Agreement 1ssued by "‘j}

rIClause 3of the above mentroned Instructron the original rent i.e. Rs 22 400/-(. . 1»

nl 11-90) are to be revrsed at a mmrmum mcrease @ 5% per annum upto -

~2002,.thenrent w.ef; 15 11-2000 are 10 be enhanced @ 8% per annum trll date

Svrent revrsron the monthly rent of the Red Cross Bhawan wrll be aro

.,.j ¥

for accommodatmg Transrt CamR and -

’TU Hostel it may perhaps be on the hlgher srde and also 1t will create stress to the :
','ovt. Exchequer S , : T

[ T

dat«

"

3 v) Moreover to make the ‘Red Cross Bhawan surtable to accommodate the

IU“ ostel’and Transrt Camp complete renovatron may have to be done for wluch
__uge sum'of' money may be requrred .
\xn MY NI

\»\t\ Guwa%:\ati 1s the gateway to N. E Regron and bemg the headquarters of Cadre
\\' . "y 1 \ ) \v\

Controllrng CCIT 2 admrmstratrve CsIT 2 CsIT(Appeals) CIT(CO) ITAT Guwahan
: 'D
Be??%{ IT(I.nv

DIT( ) 4 Ranges the oﬁ'rcers and staff of entrre N E. Regron are ‘re
"\;{ WL i 1t :
;qgww%twl very often for varrous ofﬁcx
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' ding- for long for 8 transrt camp
‘ R ) 8 :
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-:may' be dehrred and surtable ready burlt accommodatron of
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425 sq mts. near Saikia. Commercral Com '
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tron 1s hrred the amount requu'ed for renovating the Red Cross Bhawan \

be necessary The hmng cost.of rgady built accomodatron sultable for Guest Ho

G ;} Grfns "

R "such as Flat may cost: ‘much’less: than the.revised rent: of the:Red Cross Bhawan
- \».;- ,.)'-r s

also such ready built accommodanon have facilities for,car parkmg If the Guest Ho

*“" vigt hlred nearer to Sa1k1a Commercral Complex it may savethe transportatlon cost

b ’*‘n{éy‘ perhaps‘also not cause drfﬁcultles in future since our- plot oflland on the G S.R
here the new Aayakar Bhawan is proposed 10" be burlt is :also nearer to Sa

.
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“eiotroo 7+ o Sub:: De-hiring of Red Cross Bhawan and shifting
b : | of Furniture, Air—Conditioner etc. - Regarding

Kmdly refer to this office” lertcr dated 03/04-07-2002 under No. E-119/
leed Bldg /CCIT/GHY/2000-01/3 845S.

In this connecnon, Iamto mform you that since the building will be handed
over 10 the owner in the aftemoon of 31-07-2002, it has become essential to shift the furniture,
fixtures, Air-Conditioner,kitchen implements,telephone etc. by the forenoon of 31-07-2002.
Accordmgly it has been decided that the said iteras will be shifted to a vacant Type-V quarter at
Beltola, Guwahati by 30-07-2002. This for favour of your kmd information and necessary action

. so that no inconvenience is caused to you.

Yours faithfully,

(K. R Das)
'Addl. Commissioner of Income-tax, Hgrs.,
For Chief Commissioner of Income-tax, Guwahati
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GOVERNMENT OF INDIA

OFFICE OF THE CHIEF COMMISSIONER OF INCOME TAX, GUWAHATI
. Salkia Commercial Complex, Sreenagar, G. S. Road, Guwahati - 781 005
Ph.: 0361 - 225106, Fax : 0361 - 225118, EPABX - 264646

No. E-l19/HiredBldg./ccrr/Ghy/zooo-ou 38445 Dated : 03:07-2002.

°q

To :
pr. J. K. Goyal, IRS,
Red Cross Bhawan,

- Uzanbazar Guwahatl

Sir, :
Sub :- De-hiring of Red Cross Bhawan vis-a-vis your
request for accommodation at new Guest House

Kindty refer fo your letter dated 02-07 ’7002 on the above mentioned subJect

In this connection, I am dxrected to mtunate you that the Red Cross Bhaw an will be
de-hxred by the department w.e. £ 31-07-2002 (A'N) and there is no proposal fora Guest House at
Guwahau However, there is a proposal for a ™ ransit camp" for the Officers & Staff coming on
tour/trammo to Guwahatx for which formalities for hiring a new building is under process. As at

 present, there bemo no proposal for a guest house at Guwahati, it would not be possible'to provide
you a smtable accommodation therein as requested for. Since no Type-VI quartet, smtable to your
status, is available in the residential quarter complex at Guwabhati, if you soO dcsxre;.- a Type-V

quarter can be allotted to you for y'du: residence at Guwahati.

Yours faithfully,
e
(K. R Das)

Addl. Commissioner of Income Tax, Hgrs.,
hief Commissioner of Income Tax Guwahati.

For Chief Commissioner of 10came 255 =
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781 bo_s
F.No. E-119/Hired Bldg.(NER)/CC] T/GHY/2000-O 1/3491 dated 27th J une, 2002,
To :
Dr.JK, Goyal, LR.S
Guwabhatj,
Sir,

Sub:- De-hiring of Red-Cross Building -
- regarding-

Kindly refer to the above.

was issued_?'to the Indian Red Cross Society, Guwahati District Branch stating that the .
be dehired w.e f 3 1‘-07-2002. ' "

This is for your kind information,

o : _ ) . Yogrs faithfully,




